ASSAM ACT XXVI OF 1950
TTHE ASSAM APPROPRIATION (No.2) ACT, 1950
[Published in the “Assam Gazette”, dated the Ist November, 1950]

An

Act to authorise pavment and appropriation of cerfain further sums from and
out of the Conselidated Fuad of the State of Assmn tu the service of the

! year ending on the thirty-first day of March 1951,

Be it enacted by the Assam Legislative Assembly as follows :--= A
1. Short fitle—This Act may be called the Assam Appropriation (No.2)

Act, 1950.

*For Statement of Objects and Reasons see “Assam Gazette”, 1950, Part V,

page 86. _ , . .
7 4For statement of objects and reasons see “Assam Gazetle, Exiraordinary”s

fated 6th October 1930, page 284.
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2. Issue of Rs.99,54;314 out of the Consolidated Fund of the State
Assam for the year 1950-51.—From and out of- the Consolidated Fund of t
State of Assam there may be paid and applied sums not exceeding those specifi
in column 3 of the Schedule amounting in the aggregate to the sum of ninety-ni
lakhs, fifty-four thousand, three hundred and fourteen rupees towards defrayi
the several charges which will come in course of payment during the year endin
on the thirty-first day of March, 1951, in respect of the services specified
column 2 of the Schedule.

3. Appropriation.—The sums authorised to be paid and applied from an
out of the Consolidated Fund of the State of Assam by this Act shall be appro:
priated for. theuservices and purposes. expressed in the Schedule in: relation
the year ending ‘on-the thirty-first day of March, 1951.

SCHEDULE
1 2 3
Sums not exceeding
Grant. (Services and purposes) — . A
No. Major Heads voted by the  Charge on the Total
Assembly ° Consolidated -
: Fund
Rs. Rs.
1 Charges on account of Taxcs on income other 3,500
than - Corporation- tax.
9 'Charges-on.account of Land Revenue i 3,500 o
5 Charges on account of Forest o ver 2,02,600 e
8  Charges on account of other Taxcs and Duties 19,751 o
9 Charges on account of Navigation, Embank-- 7,35,000 -
ment and Drainage Works. . : -
10 Charges on account of General Administration 52,600 34,000
11 Charges -on account of Administration of 84,550
justice. y .
112 Chatges on account of Jails i i 87,673
13 Charges on account of Police 9,98,909
16 Charges on account of Education .. - 9,15,865 e
17 Charges on account of Medical .. o 1,22,700. % . W
18 Charges on account of Public Health s 3,81,733 -
19 Charges on account of Agriculture - 6,72,250 -
20 Charges on account of Veterinary i 12,648 “
91 Charges on account of Co-operation—IL.— 1,217,800 s
‘ Co-operative Societics: :
- 91A 1I.—Rural Development o o 0014 .
99 Charges on account of Industrics and Supplies—
: 1,—Seriulture-and Weaving s = 1,57,318 -
994 Charges on account of— .
| jI—Cousgelpdustios - = o 15,089~ 1,51,289
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1 2 3
) Sums not exceeding
Grant (Survices and purposes) ~ A
- No. Major Heads voted by the Charge on the Total
Assembly Clonsolidated
Fund
Rs. Rs. Rs,
23 Charges on account of Miseellaneous Depart- 1,00,000 .. 1,00,000
ments,
' 24 Charges on account of Ciivil Waorks .. 2501541 - 25,711,541
.\ 27 Charges on account of Famine Relicl .. 10,75,000 55 10,75,000
.29 'Charges on account of Stationery and Print- 69,000 23 69,000
ing.
30 Charges on account of Mizcellancous Charges 1,39,097 . 1,39,097
35 Charges on account of Capital Outlay on 2,20,000 .. 2,20,000
Industrial Development,
98 Charges on account of Loans and Advances 10,00,000 i 10,00,000

Grand Total ot 99,20,314 34,000 99,54,314




